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Uday S i ngh
S/o Shri Hoti Singh
R/o Vi l lage. Mukera, P.O. Salempur
P S Shikarpur, Dist. Bulandshahar
1,'p' ' ... App! leant

(By Advocate:Shri Shamsuddin Khan - not present)
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versus

1 . Union of India, through
Secretary
Ministry of Home Af f a i rs
North Block

Mev; De I h i .

2  Director General of Centra! Industrial
Security Force

O. C.G.O. Complex (M.H.A.) Lodhi Road
Mew DeIh i .

3. Deputy Inspector Genera! West Zone
Centra! Industrial Security Force
(M.. H . A.. ) R . C . P - L . Comp I ex
Chembur, Bombay-40074.

4. The Commandant
Centra! Industrial Security Force
Un!t BHEL, BhopaI
y p ... Respondents

(By Advocate: None)

Order (oraI)

G,:

Rv/ RpiHdv .1

The appI icant is aggrieved by the order

of removal from service dated 28.9.1991 passed by

the Commandant, CISF, Unit BFIEL, Bhopa I which has

been affirmed by the appel late authority in its

order dated 18.3.1992. Facts in brief are as

fDI Iows:~
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2  The appl icant was enrol led as a Constable

in 1983 by the Commandant, Centra! Industrial

Security Force (CCISF, for short). He was

promoted to the post of Head Constable in 1984.

He was al leged to have entered Quarter Mo.45 of

Constable Rajendra Singh unauthorized!)' at about

@1.30 a.m. and tried to molest the sister of

Constable Rajendra Singh, whi le she ^vas alone in

the quarter. He was thereafter suspended and

after a departmental enquiry conducted under Rule

34 of CISF Rules, 1969 the discipl inary authority

agreeing with the findings of the enquiry officer

removed h i rrt from service by the impugned order .

3  Hone appears for the parties either in

person or through counsel . The respondents were

g0t sx~parte by order dated 8.12.1997 and the

right to fi le reply was forfeited. Since the

matter is of 1997,we have disposed of the case on

merits on the avai lable pleadings.

4. The app1 icant raises the ground as to the

violation of principles of natural justice and

equ i t)' i n conduct i ng the enqu i ry . I t was p I eaded

that no proper opportuni ty was given to the

appI icant and that the evidence led was not

properly appreciated by the enqu i r)-' officer. The

test i rnon)-' of the prosecutr i x. it was p leaded,

should not have been re I ied upon.
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5  We have given careful consideration to

the pleadings as wel l as the material papers

fi led by the app1 leant.

6  We are afraid that the OA is not

maintainable at al l . The impugned order having

heen passed by the Depjuty Inspector Genera! of

CISF, West Zone, Bombay, rejecting the appeal

against the order of punishment awarded by the

Commandan t, C1SF Un i t BHEL, Bhopa1 , Pr i nc i pa 1

Bench has no territorial jurisdiction to

entertain the OA.

8. The OA i s 1 i ab! e to be dism. i ssed on the

above grounds.

9. We have perused the charge-sheet, orders

of the discip1 inary authority as we 1 1 as the

appel late authority. The charges are very

serious in this case. The order of the

discipl inary authority reveals that it has

taken every effort to see whether any violat ion

of principles of natural justice has been

com.mitted by the enquiry off leer in the inquiry

and whether the enquiry was consistent vn th the

rules. Having been satisfied after taking into

consideration the seriousness of the al legations

and finding sufficient evidence in this case in

support of the charge,the DA inf1 icted the



punishment: of' romoval.. rhfO said ondei" was

affirmed by the appel late authority giving cogent

and vaI id reasons. This court, in the exercise

of judicial review Jurisdiction, cannot act an as

appeI late authority and re—appreciate the

evidence to arrive at a different conclusion.

10- In the c i rcLims tances , we do not find any

substance in the grounds taken by the appI leant

in the OA. The OA, therefore, fai ls and is

accordingly dismissed. No costs.
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